Government of Punjab e
Department of Labour
(Labour Branch)

Notification
The 20" April, 2020
No.21/07/2015-5L/ 563 In the wake of the crisis due to COVID-19

pandemic, curfew has been imposed in Punjab and there are restrictions on the
movement of labour, leading to shortage of labour. There is a need for
relaxing certain provisions of the Factories Act, 1948 by extending the
working hours for optimum utilization of labour in the factories which have
been allowed to operate under the guidelines issued by State of Punjab dated

18.04.2020 and Government of India dated 15.04.2020.

2, Therefore, in exercise of powers under section 65 of the
Factories Act, 1948, it is directed that the factories which have been allowed

to operate under the guidelines issued by State of Punjab and Government of
India, the total numbers of hours of work allowed in any day shall be a
maximum of 12 hours, instead of a maximum of 9 hours p_‘rov"i'ded under :
section 54 of the Factorie directed under section 65 of
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